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‘ CENTRAL ADMINISTRATIVE TRIBUNAL
RS CALCUTTA  BENCH
M.A, 194 of 1997,
0.A, 233 of 1997,
~.Present : HON'BLE DR, B,C. SARM, ADMINISTRATIVE MEMBE R,
HON'BLE MR, D, PURKAYASTHA, JUDICIAL ME MBER,
. Rt | A. Nagaraja Iyer & Ors,
Vrs, |
Union of India & Ors, ( S.E,. Rly) -
&
] For applicants : M, B.P, Roy, Counsel,
M. P, Ghosh, Counsel,
For faspondents : WE; P. Chatterjee, Counsel,
'Héard on : 16,2,98, Ordered on 16.2.98;
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o 1, - Both sides are present, ‘
Q’ o2, Matter is admitted subject to limitation, Since reply has -

bgen filed in this case, 18t the matter be fixed for hearinn on

9.,5.1998,

3, The M.A, 194/97 has been filed by thirteen applicants uith

" the prayer that they be added as party-appldeants in the 0,A. 233/97,
ué'have peruséd the contents of the M,A and we find that there is no
provision in the law whereby ths applicants may make such a prayer,
Accordingly, M.A is dismissed without any order as to cost, Ua; however,

[instant applicants [nat
theryise
glve llberty/to file an 0,A, if thesL are so aggrisved gnd if otherwu ¢
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